Proclamation under Art. 356 [11 JUNE, 2014] of the Constitution o}

I A copy (in English and Hindi) of the Ministry of Health and Family Welfare
(Department of AYUSH) Notification No. G.SR. 153 (E), dated the
5th March, 2014, publishing the Drugs and Cosmetics (Amendment)
Rules, 2014, under Section 38 of the Drugs and Cosmetics Act, 1940, along

with delay statement.
[Placed in Library. See No. L.T. 15/16/14]

II. (1) A copy each (in English and Hindi) of the following papers, under
sub-section (4) of the Section 18 and Section 19 of the All India
Institute of Medical Sciences Act, 1956 —

(a) TFifty-seventh Annual Report and Accounts of the All India
Institute of Medical Sciences (AIIMS), New Delhi, for the year
2012-13, together with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Institute.

(2) Statement (in English and Hindi) giving reasons for the delay in laying

the papers mentioned at (1) above.
[Placed in Library. See No. L.T. 13/16/14]
...(Interruptions)...

# wumfer : 91g, 2 ¥z w1 & ve F2..@awm).. This is not fair. ... (Inferruptions)...
This 1is not fair..(Interruptions)... The House 1s adjourned for ten minutes.

...(Interruptions)...

The House then adjourned at twenty two minutes past eleven of the clock

The House re-assembled at thirty-one minutes past eleven of the clock,
MR. CHAIRMAN in the Charr.

PROCLAMATION UNDER ARTICLE 356 OF THE
CONSTITUTION — Contd.

MR. CHAIRMAN: Hon. LoP, do you wish to say something?

ot A 76 aeE  AEEE 9RAT wWEd, W e BN o § Rese e
ey offe 3 @ @ 01 % ovm W @ weml @, aw g9 w9 &1 gl wEAl
g g8 91 R om ¥ H 2 R g g e A B R sF wWw @ Ry w5
WE § A R whem UEl w1 e § A g9 WR Wew dlem gEd Bl A9



10 Reports of Deptt.-related [RATYA SABHA] Comm. on Agriculture

(21 e FE1 eTeg)

Repke & 5 ol w285 8, I8 SO 9 [ba1 S| g5 @l g% geled |
2 ¥R SHF I' e Wy BN 2 invoking of rule 255 onft TE e dw gem
2 R gefed § A usel SW el gdl B, gelied d @ fUme we o1 gER @
@ A wE SW g 5 AR Il weN B R d1 genm 21 o W gE yenNw B
& weess B e A fdI WG|

T & A (o oW Seelh) - WY, FRY dfw | ogumfem 1 S wE § g@ @
g 5 98 ue IoFed gee & R R s Wer @R fem s @ wed &
FHAET A d@al &)

MR. CHAIRMAN: I thank the hon. Leader of the Opposition and the hon. Leader
of the House.

Let me clanfy, rule 255 has not been invoked. It has not been invoked. The
Bulletin is only showing the proceedings of the House, something which is already
on electronic record and televised. The practice of showing in the proceedings the
names of those who are coming into the Well has been invoked for some time now.
There are, at least, ten such instances covening different parties, as the hon. Leader
of the Opposition has said. So, I think, there is a misunderstanding. I would request
the hon. Members that two statements from the two sides of the House are clear
enough. I emphasise that rule 255 has not been invoked in vesterday’s proceedings.

Thank you very much.

Now, the Report of the Department-related Parliamentary Standing Committee on

Human Resource Development.

REPORT OF DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON HUMAN RESOURCE DEVELOPMENT

SECRETARY-GENERAL: Sir, I lay on the Table, a copy (in English and Hindi)
of the Two Hundred Sixty Third Report on the Functioning of Indira Gandhi National
Open University of the Department-related Parliamentary Standing Committee on

Human Resource Development.

REPORTS OF DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON AGRICULTURE

SECRETARY-GENERAL: Sir, [ lay on the Table, a copy each {in English and



